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IShri B. JL Bhagat] 
provisions of section 27A of the Insu- 
ranee Act have since been made appli­
cable to the Corporation and a new 
investment policy was announced and 
laid on the Table of the House. Also 
a very exhaustive discussion took place 
and we have the broad the approval 
of the House for that policy. In view 
of this, it is not considered necessary 
to press the Bill. Therefore, I beg 
to move for leave for withdrawal of 
this Bill.

Mr. Speaker: The question is:

"That leave be granted to with­
draw the Life Insurance Corpora­
tion (Second Amendment) Bill 
1957.”

T h e  m otion w a s  adopted.

12.14 hrs.

APPROPRIATION (RAILWAY?) NO
4 BILL*, 1958

The Minister of Railways (Shri 
Jafjivan Ram): I beg to move for 
leave to introduce a Bill to provide 
for the authorisation of appropriation 
of moneys out of the Consolidated 
Fund of India to meet the amounts 
spent on certain services for the 
purposes of Railways during the fin­
ancial year ended on the 31st day of 
March, 1956, in excess of the amounts 
granted for those services and for 
that year.

Mr. Speaker: The question is:

“That leave be granted to intro­
duce a Bill to provide for the 
authorisation and appropriation of 
moneys out of the Consolidated 
Fund of India to meet the amounts

spent on certain services for the 
purposes ef Railways during the 
financial year ended on the 31st 
day of March, 1956, in excess of 
the amounts granted for those aw* 
vices and for that year.”

The motion too* adopted.

Shri Jagjivaa Ram: I introduce! the 
Bill.

12.16 hrs.

APPROPRIATION (RAILWAYS) NO.
5 BILL*, 1958

Shri Jafjivan Bam: I beg to move 
for leave to introduce a Bill to pro­
vide for the authorisation and appro* 
priation of moneys out of the Consoli­
dated Fund of India to meet the 
amounts spent on certain services (or 
the purposes of Railways during the 
financial year ended on the 31st day 
of March, 1957, in excess of the 
amounts granted for those services and 
for that year.

Mr. Speaker: The question is:
“That leave be granted to intro­

duce a Bill to provide for the 
authorisation and appropriation of 
moneys out of the Consolidated 
Fund of India to meet the amounts 
spent on certain services for the 
purposes of Railways during the 
financial year ended on the 31st 
day of March, 1957, in excess of 
the amounts granted for those 
services.and for that year.”

The motion wat adopted.

Shri Jagjlvan Ram: I introduce! the 
Bill.
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